ot e 1%l ell2-LEGAL SECTION-STATE POLLUTION CONTROL BOARD
337898/2022/LEGAL SECTION :

I1176574/2023

- HP State Pollution Control Board,
Below BCS, Phase-1I1, New Shimla

No. PCB-OA No. 680/2022- / g i Dated: /¢ - 2027
To

The Registrar General
Hon’ble National Green Tribunal
Faridkot House, Copernicus Marg, New Delhi-110001

Subject: Compliance to Hon’ble NGT’s order dated
19.10.2022, passed in O.A. No. 680/2022 titled as
Satya Devi Vs. State of H.P. & Ors. (ATR of Joint
Committee). -

Sir,

Please refer to the afore-cited subject matter related to
running of stone crusher in village Averi, Tehsil Nirmand District Kullu
H.P. in alleged violation of environmental norms wherein following
order dated 19.10.2022 was passed by the Hon’ble NGT:--

“.....3. Prima facie, the averments made in the application
raise questions relating to environment arising out of the
implementation of the enactments Specified in Schedule I to the

4. Factual and Action taken Report may be submitted within
two months by e-mail at judicial-ngt@gov.in .........
' 5. List for further consideration on 16.02.2023.........

In compliance to afore-cited order dated 19.10.2022, the Joint
Committee (comprising of Deputy Comm_issmner, Kullu and Regional

Reportedly, on the day of inspection, though the unit i.e.
stone crusher was found not in operation, however the Joint Committee
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* observed that said crusher unit is being set-up as per norms/guidelines

on the basis of ‘site appraisal’ conducted under the Chairmanship of
concerned Sub-Divisional Magistrate (SDM) conducted on 18.07.2019
and permanent Registration granted to the unit by the State Geologist.
No violation was noticed on the spot.

On the basis of recommendations of the joint Committee the
unit i.e. Harish Goswami Stone Crusher has been directed vide
correspondence dated 29.12.2022 to ensure protection measures before
resuming operations. (Copy of correspondence is annexed as
Annexure-R-2).

In response, the unit, vide letter dated 02.01.2023
(Annexure-R-3), has undertaken to ensure said protection measures as -
recommended by the joint Committee, before resuming operation. The
Factual-cum-Action Taken Report annexed at Annexure R-1 may
kindly be placed on record please.

(Encl: as above)
Yours faithfully,

Signed by Apoorv Devgan
Date; 17-01-2023 16:32:31

Apoorv Devgan, IAS
Member Secretary

HPSPCB, Shimla



ANNEXURE R-]

ACTION TAKEN REPORT IN COMPLIANCE OF THE ORDER DATED
19.10.2022 OF HON’BLE NGT O.A. NO. 680/2022 TITLED SATYA DEVI &
ORS. V/S STATE OF HP & ORS.

This report is in compliance to the order dated 19.10.2022 of Hon’ble NGT O.A. No.
680/2022 titled Satya Devi & Ors. vs. State of HP & Ors. vide which the Joint inspection
committee has been constituted by the Hon’ble NGT i.e. Deputy Commissioner and State PCB

(Nodal Agency) were directed to submit factual and action taken report.

In this regard, the Joint inspection committee i.e. Representative of PCB, Regional
Office, Rampur and Deputy Commissioner, Kullu visited the said crusher site i.e. in Village
Averi, PO Nogli, Tehsil Nirmand Distt Kullu H.P. on 19.12.2022 and the complainants who
were informed in advance, were associated in the inspection (List of those present is enclosed as

Annexure I). Following observations have been made during inspection: -

1) The Joint inspection for setting up stone crusher was conducted on 18.07.2019 and the
committee viewed all the latest parameters notified by the Govt. of HP notification No.
STE-E (3) -17/2012 dated 29.05.2014 for the site suitability of proposed crusher site.

(copy of joint inspection report.has been attached as Annexure-] D).

2) The consent to establishment has been granted to the unit on dated 13.01.2021 up to
12.01.2022 (Copy attached A-III) to install the crusher and CTO has been granted to the
unit for single jaw mini crusher up to 31.03.2022 (Copy attached Annexure-1V) from the
State Pollution Control Board of Himachal Pradesh. However. subsequently, the unit has
closed the aforesaid crusher and upgraded the machinery of crusher including proper
pollution control devices and enhanced the production capacity, for which Consent to
Establish (CTE)-Expansion has granted to the unit w.e.f 17.12.2022 to 16.12.2023. (copy

attached as Annexure-V)

3) The permanent registration to the crusher has been granted on dated 06.04.2022 up o
28.02.2025 by the State Geologist H.P. (Copy attached as A-VI)



4) During inspection, it has been observed that the crusher was not in operation and the
work of up gradation of crusher is in progress. Therefore Air and Noise monitoring could
not be conducted during inspection. Regional Officer Rampur, Pollution Control Board
shall inspect the same when the unit will operate the crusher, conduct the air and noise

monitoring of the unit and initiate action if any violation will be observed.

5) The majority of complainants (except Sh. Sher Singh Oberai) stated on spot that they
have no objection for the said crusher to operate provided that the unit will continuously
sprinkle water~6n stone crusher site and the unit shall operate crusher as per directions

and guidelines of Govt. of HP. (Statements attached as Annexure-VII)

6) Sh. Sher Singh Obrerai S/o Late Sh. Mangat Ram, Village Averi, PO Nogli, Tehsil
Nirmand, Distt. Kullu stated that the crusher should be closed immediately or should be
shifted to some other place as his house is close to the crushed site and the operations of

the same shall lead to pollution to his house. (Statement attached as annexure-VID&

7) The unit has obtained NOC from Gram Panchayat Gadej vide letter No. 08 dated
17.02.2019 (copy attached as A-VIII). The present Pradhan of Gram Panchayat, Gadej,
who was also present on the site also stated that the Gram Panchayat has no objection if
the crusher is allowed to be set up on that site. [t is pertinent to mention here that the
crusher site is in Gram Panchayat Gadej while some of the complainants belong to Gram

Panchyat Bahwa. (Statements attached annexure-1X).

In view of the above-mentioned facts of the inspection, the Committee is of the view that the said
crusher unit is being set up as per Government norms/guidelines and as such no violation has

been noticed on spot. Accordingly, following are the recommendations of Committee:-

1) The unit shall provide covered/acoustic enclosure at Jaw Sheds, feeding area. The water
sprinkling system shall be provided on crusher to suppress the dust generated due to

material handling/loading/unloading activities.



2) The unit shall provide regular cleaning and wetting of uncovered area, ground within the
premises.

3) The trees of suitable species shall be planted to develop a green belt within and along the
boundary of the premises.

4) The unit shall provide rain water harvesting tank of adequate capacity based on potential
with rain water use system.

5) The unit shall ensure to adhere to the guidelines of Govt. of H.P vide letter No. STE-E-
(5)-9/2018 dated 29.06.2021.

Er. Anj!%fi ShD&BMlySarmissioner,
AEE-cum Nodal Officer, Deputy CommissioKedl bR, F1.p.

HPSPCB, R.O. Rampur, Distt. Shimla
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Attendance Sheet

In compliance to the order dated 19.10.2022 of Hon’ble NGT O.A. No. 680/2022 titled Satya
. devi & ors. vs. State of HP & Ors the joint inspection conducted on dated 19.12.2022 at Village
Averi, PO Nogli, Tehsil Nirmand, Distt Kullu. The list of person attended during inspection is

- given below:-
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Attendance Sheet

In compliance to the order dated 19.10.2022 of Hon’ble NGT O.A. No. 680/2022 titled Satya
- devi & ors. vs. State of HP & Ors the joint inspection conducted on dated 19.12.2022 at Village

- Averi, PO Nogli, Tehsil Nirmand, Distt Kullu.
Name & Address Mobile No & Email Slgnature
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"ﬁﬁ site appraisal committee report in respect of site proposed for installation o

-¥me crusher Unit by Sh. Harish Goswami, S/o Sh. Balmukand, Village &
P.0. Koval, Tehsil Nivmand, District Kullu H.P.

£

In consonance with The Statc Geologist, Himachal Pradesh Shimla-loffice letter dated
27.05.2019, joint inspection committee under the Chairmanship of Sub-Divisional officer (C)
Anni, Distt. Kullu H.P. has conducted the joint inspection on dated 18.07.2019 of the crusher
ftte area  proposed/identified by Sh. Harish Goswami, S/o Sh. Balmukand, Village & P.O.
Koyal, Tehsil Nirmand, District Kullu HL.P. over an arca bearing Kh. No. 6342/5275/1 (Private
land) measuring  02-10 Bighas, Mauza/Mohal Gadej, Tehsil Nirmand, District Kullu, H.P. w.r.t
the Notification dated 29.05.2014 in which the following were present:

1) Sh. Chet Singh Sub-Divisional officer (C) Anni, Distt. Kullu, FHL.P.

2) Sh. Kishori Lal RFO Nirmand, Distt, Kullu, H.P.

3) Er. Deepak Dogra JEE, HPSCB Rampur, Distt. Shimla, H.P.

4) Er. Dhani Ram Sharma JE, HPPWD Sub-Division Brow H.P.

=) Er. Shubham Chaudhary JE, [ & P H Sub-Div. Nirmand. H.P.

6) Sh. Partap Negi Rep. of Tourism Department

7) Sh. Joginder Singh Surveyor HPPWD Nirmand. H.P.

8) Sh. Suresh Kumar Mining Officer, Kullu, H.P.

The joint inspection committee viewed all the parameters as lately notified by the Govt. of H.P.
Notification No. STE-E (3)-17/2012, dated 29.05.2014 for the site suitability of the proposed
crusher site by Sh. Harish Goswami, Village & P.O. Koyal, Tehsil Nirmand, District Kullu H.P.

1. Status of the land : The proposed site on which the stone crusher plant is being installed is

located in bearing Kh. No. 6342/5275/1 (Private land) measuring 02-10 Bighas, Mauza/Mohal
= (Gadej, Tehsil Nirmand, District Kullu, H.P.

2. Source of Raw Material: The applied area for the grant of mining lease for which the letter

..~ of intent has already been issued in favour of the applicant bearing Khasra No. 1315 & 1322

(Private Land) total measuring 07.01.00 Bighas situated at Mauza Phati Gadej, Tehsil
Nirmand, Distt. Kullu, H.P. is situated at a distance ol about 5 Km to the area applied for the
crusher site. The area applied for grant mining lease by Sh. Harish Goswami is a part of hill side
terrace of Satluj River mainly consisting of older alluvium stone, sand admixed with clay and
have a sufficient minor mineral i.e. stone, sand admixed with clay and also suitable for crushing
purpose. ‘
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appraisal committee viewed

o

v

all the parameters

as notified by the Govt. of H.P

her site and the

E\"ho site ;
" Notification No. STE-E (3)-17/2012 dated. 29.05.2014 for the proposed crus

[ollowing observations were made. ' ' o
DISTANCE PARAMETERS from Kh. No. 6342/5275/1 (Private land) measuring

 Big | yadej, Tehsil Nirm: istrict Kullu. H.P. Et e
' Bighas, Mauza/Mohal Gadej, Tehsil Nirmand, Distriet B8 2 e o i the

1 Bl“ . g T Distance Approx. crow fly distance from the

‘ i‘ : : norms for crusher site (in meters)

o ! the stone

! '* crusher

1

i,

( crow flight,
distance
(in meters)

. Minimum distance from National

150 meters

Not existing

- Highway. 5
Minimum distance from State

100 meters

Not existing ;

- Highway

3

"Minimum distance from Link road
(PMGSY, NABARD/World Bank
sponsored/other district-

|
{

50 meters

Not existing

.| Minimum distance from Distt.
' Headquarters (distance to be
measured from the outer of the
municipal limit of the Distt.
Headquarters)

1500 méters

Kullu Headquarter is approx. 140
Kms.

Minimum distance from town or
Notified area Committee (distance to
be measured from the outer of the
municipal limit/Nagar Nagam/Nagar
Palika/Nagar Panchayat of the Distt.
Headquarters)

)
: |

1000 meters

Anni town is approx.40 Kms.

6. | Minimum distance from Village
abadi-deh

500 meters

Village Bayal at a distance of approx.
1.5 Km (with natural barrier).

Wetlands and reservoir of irrigation
scheme, hydro power projects.

7. | Minimum distance from Hospital & 1000 meters | CHC Bayal at a distance of approx.
Educational Institutions 1.5 km and GMS School Bayal at a
distance of approx. 1.5 Km (with
i natural barrier)
8. |4 Minimum distance from 100 meters Not existing
‘ Springs, canals, functional water | (excluding

supply scheme including its spring, canal)

reservoir

b. Minimum distance from a | 100 meters Not existing

percolation  well,  sewerage

treatment plant, water infiltration
f galleries.
9 Minimum distance from lakes, 500 melers Hydro Power project i.e. RHEP at

adistance of about 2 Kms (with natura] |
barrier),




1. | Minimum distance from natura/ Ciers | Not e TR e L)
A, . | water_Springs A e
N le Minimum distance from notified  Loouneters | Not existing T
R vl A el e
.72 Minimum distance from sanctuarics | 1000 meters | Not existing |
13 [ Wiinimum distance from bridges | 200US Not existing.
| |sight 1300 Ds < e e e
14, | Minimum distance from the canal 100 meters Not Lxmtmg
o lengpeisialiivalers [ 0 L e

‘ T : . - : . i 3airi for free
Purpose: The material shall be used for the purpose of manufacture of grit and Bajri fo

sale.
Recommendation of the committee: o Byesh
During the course of the joint inspection, commitlee has observed that the area applied by >h-.

1Ia11xh Goswami, S/o0 Sh. Balmukand, Village & P.O. Koyal, Tehsil Nirmand, District Kullu P{.P
101 fhe installation of crusher site situated at Mauza/Mohal Gadej, Tehsil Nirmand, District
lxmlu H.P. bearing Kh. No. 6342/5275/1 (Private land) measuring 02-10 Bighas, Mauza/Mohal
(.mdq Tehsil Nirmand, District Kullu. H.P. fulfils all the distance criteria as notified by the

(10\1 of H.P. Notification No. STE-E (3)-17/2012, Dated 29.05.2014. :
Hence the committee recommends the site for the installation of the

St};me Crusher unit.
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.
Website:- http://hppcb.nic.in

HPSPCB No : SC-21 Date: 13/01/2021

Industry Registration ID: HP045441600 Application No: 2979095
To, :

Harish goswami stone crusher
Village bayal (shinger) po koil, tehsil nirmand, distt. kullu h.p.

Shimla rampur
172023

Subject: Consent to Establish u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air
: (Prevention & Control of Pollution) Act, 1981.

- With reference to your application for obtaining 'Consent to Establish' u/s 25/26 of Water (Prevention & Control of

Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby, authorized to
Establish an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter.

1.Paﬁtic1|lars of Consent to Establish under Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTE/BOTH/NEW/RO/2021/2979095
Date of issue : 13/01/2021

Date of expiry : 12/01/2022

(fertiﬁcate Type : NEW

Previous CTE No. & Validity :

2. Particulars of the Industry

I\f;1n1e & Designation of the Applicant Harish Goswami , (Owner)
z-*{ddrcss of Industrial premises Harish goswami stone crusher,
: - Village bayal (shinger) po koil, tehsil

nirmand, distt. kullu h.p.,
,Shimla rampur-172023

Capital Investment of the Industry 60.0 lakhs
Category of Industry Orange
Type of Industry 2064-Stone crushers
Scale of the Industry Small
Office District Shimla rampur
dapacity
Raw Materials (Name with quantity per day)
Raw Materials Quantiry Unit
[ Stone from approved mining 9200 M.T./Year
area

“This is computer generated document from OCMMS by HPSPCB”
Harish goswami stone crusher, Village bayal (shinger) po koil, tehsil nirmand, distt. kullu h. p..,Shimla rampur, 172023
Pagel




Products (Name with quantity per day)

Name of Products | Unit Quantity Intermediate Principal Use
Product

Aggregate and M.T./Year 9160 NA Sale to Customers
Sand

B:y-Products, if any,(Name with quantity per day)
Name of By Products Unit Installed Capacity Average Production
NA Number/Year NA NA

Details of the Effluent Treatment Plant
Type of Effluent Capacity(KLD) Quantity(KLD)
Sept‘ic Tank 2 1

Mode of Disposal
Description Quantity(in KLD) Method of Treatment Method of Disposal
Domestic 1 Soak Pit/Septic Tank Nallah

Quantity of fuel required (in TPD) and capacity of boilers/ F urnace/Thermo heater etc.

FType No.of Capacity Type of Type of Fuel Fuel
: Boiler/'Heater/ Boiler/'Heaters consumption
'~ Evaporator/In /Evaporators/I rate in

cinerator/DG ncinerator/DG - MT/hour or
Set/Other Sets/Others KL/hour or
M3 /hour

DG Sets 1 62 KVA DG Set Diesel As per
: requirement

Type of Air Pollution Control Devices installed

rEquipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final

date of installation | ction) concentration of
pollution being
emitted

Fri Jan 01 NA Air

Culllmins DG Sets

Sources of emissions and type of pollutants

00:04:00 IST 2021

vl

Name and location of Rate of emission in Concentration of Height of .
the process vessel to Kg./hr pollution like SO 2, Vent/outlet/st.ack from
which the stack/ vent is NOX, H2 S, Cl, HCI ground level in meters

attached etc. in mg/NM 3

NA NA NA NA

“This is computer generated document from OCMMS by HPSPCB”
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ANJU e
NEGI / Teszososso
Er. Anju Negi
Assistant Environmental Engineer
For & on behalf of
( H. P. State Pollution Control Board)

Endst. No.:

CopyiTo:—

ANJU i
NEGI / eficososso
Er. Anju Negi
- Assistant Environmental Engineer
For & on behalf of
( H. P. State Pollution Control Board)

“This is computer generated document from OCMMS by HPSPCB"
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31.

o

TERMS AND CONDITIONS

SPECIFIC CONDITIONS

This Consent to Establish is only for the purpose and under the provision of Water Act, 1974 and
Air Act, 1981 as the case may be, and will not construed as substitute for mandatory clearances
required for the project under any other law/regulation/direction/order and the applicant shall
obtain any such mandatory clearance before taking any steps to establish industry/ industrial plant,
operation or process or any treatment and disposal system or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action nor
relieve the applicant from any responsibilities, liabilities or penalties to which the applicant is or
may be subjected to under this or any other Act.

The unit shall apply for further extension in the validity of the Consent to Establish, at least two
months before the expiry of this ‘Consent to Establish’, if applicable.

or
The unit shall obtain prior Consent to Operate from the State Board, before starting operational
activity and gets its completion plan approved by the Competent Authority (As applicable).

i) The unit shall made provisions for the compliance of Waste Management Rules i.e.
Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016/ Plastic Waste Management Rules, 2016/ E-Waste (Management) Rules,
2016/Construction & Demolition Waste Management Rules, 2016 and Manufacture,
Storage & Import of Hazardous Chemical Rules, 1989 and provisions made thereunder,
as amended from time to time, without any adverse effect on the environment, in any
manner (As Applicable)

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning activity of
solid waste/waste generated from fuel within/outside premises, to avoid public
nuisance.

This ‘Consent to Establish’ is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality Standards for

noise as specified in Schedule-I1T of Environment (Protection) Rules, 1986 and Noise
Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I or
Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed septic
tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall install adequate pollution control devices and provide the separate energy meter and
flow meter. The unit shall maintain the logbook/ record with respect to operation of pollution
control devices (As applicable). The achievement of the adequacy and efficiency of the effluent
treatment plant/pollution control devices/re-circulation system installed shall be the entire

responsibility of the unit.
CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION) ACT,
1974.
The unit shall provide terminal manhole(s) at the end of each collection system and a manhole
upstream of final outlet (s) out of the premises of the industry for measurement of flow and
for taking samples.
The unit shall install flow meter and maintain the record regarding the daily water
consumption.

“This is computer generated document from OCMMS by HPSPCB”
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1,
40,

PR
14,

o5

P16,

More than 15 ton/hr. to 20 ton/hr |21 meters

6. More than 20 ton/hr. to 25|24 meters

ton/hr.
7 More than 25 ton/hr. to 30|27 meters
ton/hr.
8. More than 30 ton/hr. 30 meters or using the formula

H =14 Qg0.30r

H =74 (Qp)0.24

Where Qg = Quantity of SO2 in Kg/hr.

Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant
formula whichever is more.

(ii) For industrial furnaces and Kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:

Capacity of diesel generating set Height of the Stack
0-50 KVA Height of the building + 1.5 mt

50-100 KVA -do- +.2.0.1mt.
100-150 KVA -do- +2.5 mt.
150-200 KVA -do- + 3.0 mt.
200-250 KVA -do- + 3.5 mt.
250-300 KVA -do- + 3.5 mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the
formula:

H = h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set is installed.

The unit shall submit on-site and off-site emergency plan approved by the Chief Inspector of
Factories, Himachal Pradesh (If applicable)

The unit shall provide real time online monitoring equipment’s and provisions for the un-
interrupted transfer of data as per guidelines of CPCB (if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge of
any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely to
cause environmental pollution.

The unit shall plant minimum three layer of trees so far possible as per plantation guide (may be
download from the website http:/hppcb.nic.in/plantationguide.pdf) all along the boundary of the
industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Consent to Establish’ is subject to orders on any litigation pending in any Court of Law. Any
direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘Consent to Establish’ granted to the industry at any
time, in case the industry is found violating the provisions of Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from time

to time.

The unit shall comply with any other conditions laid down or directions issued in due course by
the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

“This is computer generated document from OCMMS by HPSPCB”
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be changed
without the prior written permission of the Board. Unit shall not use any unauthorized out-
let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or
control of waste waters shall be disposed-off in scientific manner.

The unit shall submit a detailed plan showing therein, the distribution system for conveying
wastewaters.

- 8. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981.

The unit shall provide canopy and stack of adequate height of the D.G sets so as to control the
noise & air pollution in order to comply with the provision of notification No GSR-371 E
dated 17-5-2002 or direction as issued by MOEF from time to time, under Environment
(Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for the
same, if applicable.

The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.

The unit shall provide port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

- Specifications of the port-holes shall be as under:-

10

if)
e)

The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2
times upstream from the flow disturbance. For a rectangular cross section the equivalent
diameter (De) shall be calculated from the following equation to determine upstream,
downstream distance:- :

De=2LW/(L+W)
Where L= length in mts. W= Width in mts.
The sampling port shall be 7 to 10 cm in diameter

The unit shall submit a detailed plan showing therein, the distribution system for conveying
wastewaters. .

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating|Stack heights
Capacity
1: Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring
- building which ever is more
2. More than 2 ton/hr. to 5 ton/hr. 12 meters
3. More than 5 ton/hr. to 10 ton/hr 15 meters
4. More than 10 ton/hr. to 15 ton/hr 18 meters
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The unit shall comply with the conditions imposed by the MoEF/State Level Environment Impact
Assessment Authority/ District Level Environment Impact Assessment Authority in the
environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

The issuance of this consent does not convey any property right in either real or personal property,
or any exclusive privileges, nor does it authorize any injury to private property or any invasion of
personal rights, nor any infringement of Central, State or Local Laws or Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide Notification
No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement of
15% of minimum discharge in lean season as per orders of Court/Government. The unit shall also
ensure provisions for the regular and uninterrupted transfer of data from the real time online
monitoring system for 15% of minimum discharge of flow to SPCB, failing which unit shall be
liable for action on account of violation of the directions issued by Court/Government/SPCB in
this regard (If Applicable).

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department of
Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the property
line.

The unit shall obtain and submit Insurance cover as required under the Public Liability Insurance
Act, 1991.

The unit shall put display Board indicating environmental data in the prescribed format at the
main entrance gate.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment so as
to satisfy the Board regarding regular and proper operation of pollution control equipment.

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

SPECIAL CONDITIONS
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1.)Unit shall provide STP/septic tank a/w soak pit of adequate capacity/sewer connection with
STP of I&PH/MC/NAC for the treatment of domestic sewage.

2.)Unit shall ensure management of solid waste as per SWM rules 2016.

3.)Unit shail ensure compliance of under the provisions of Water (Prevention and control of
Pollution) Act, 1974 and Air Act,1981.

4)In case of any addition alteration, modification or expansion in process or product, fresh
Consent to establish/operate shall have to be obtained under the water(Prevention and Control of
Pollution)Act, 1974 or Air(Prevention and Control of Pollution) Act, 1981 as the case may be.
5.)Unit shall apply Consent to operate.

6.)The NOC is only for and under the provision of Water (Prevention and Control of Pollution)
Act,1974 or Air (Prevention and Control of Pollution) Act, 1981 as the case may be and will not
be constructed as substitute for the mandatory clearances of other departments required for the
unit under any law regulation/direction/order and the applicant shall obtain such mandatory
permissions/clearances before taking any steps to establish/operation or any expansion or addition
thereto.

7.)Keeping view of office order Endst No. PCB/Review Meeting/NOCs/2019-19462-78 dated
09/09/2019 Consent to establish recommended only for the purpose and under the provision(s) of
Water(Prevention and Control of Pollution) Act,1974 and Air(Prevention and Control of ~
Pollution) Act,1981.

9.) The unit shall provide a complete adequate capacity of APCD's to curb air pollution.

8.)The Board reserves the right to revoke, review and alter the conditions of the consent as the
case may be.

9.)Noise/ Emission from DG Set conforming to limits prescribed in Sr. No. 94 & 95 of Schedule I
of Environment (Protection) Rules, 1986.

10.)The unit shall provide proper green belts/layers of trees surrounding the site to overcome dust
/noise pollution.

. 11.) Unit shall not operate stone crusher in night hours.

ANJ U Digitally signed

by ANJU NEGI
NEG Tesis oo
Er. Anju Negi
Assistant Environmental Engineer
For & on behalf of
( H. P. State Pollution Control Board)
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.
Website:- http://hppcb.nic.in

HPSPCB No : SC-21 Date: 17/12/2021

Industry Registration ID: HP045441600 Application No: 4730465
To,

Harish Goswami Stone Crusher
Village Bayal (Shinger) PO Koil, Tehsil Nirmand, Distt. Kullu H.P.

Shimla Rampur
: 172023
Subject: Consent to Operate u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air
(Prevention & Control of Pollution) Act, 1981,

With reference to your application for obtaining 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 and w/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are hereby, authorized to
operate an industrial unit subject to the Terms and Conditions as mentioned in this Consent letter.

l.Paﬁticulars of Consent to Operate under Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTO/BOTH/NEW/RO/2021/4730465
ﬁat_e of issue : 17/12/2021

Date of expiry : 31/03/2022

Certiﬁcate Type : NEW

Previous CTO No. & Validity :

2. Pafrticulars of the Industry

Name & Designation of the Applicant Harish Goswami , (Owner)

Address of Industrial premises Harish Goswami Stone Crusher,

: Village Bayal (Shinger) PO Koil, Tehsil
Nirmand, Distt, Kullu H.P.,
,Shimla Rampur-172023

Capital Investment of the Industry 60.0 lakhs

dategory of Industry Orange

Type of Industry 2064-Stone crushers

S}cale of the Industry Small

Office District Shimla Rampur

dapacity

Pi‘oducts (Name with quantity per day)
lf\Iame of Products | Unit Quantity Intermediate Principal Use
f Product
égggigate and M.T./Year 9200 NA sale to consumers
san
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By-Products, if any,(Name with quantity per day)

Name of By Products Unit Installed Capacity Average Production
NA M.T./Year NA NA
Details of the Effluent Treatment Plant
Type of Effluent Capacity(KLD) Quantity(KLD)
Septic Tank 2 1
Mode of Disposal
Description Quantity(in KLD) Method of Treatment Method of Disposal
Domestic S Soak Pit/Septic Tank Nallah
Industrial Process 2 Other Other
Quantity of fuel required (in TPD) and capacity of boiiers/ Furnace/Thermo heater etc.
Type No.of Capacity Type of Type of Fuel Fuel
R Boiler/'Heater/ Boiler/'Heaters consumption
Evaporator/In /Evaporators/I rate in
cinerator/DG ncinerator/DG MT/hour or
Set/Other Sets/Others KL/hour or
: M3 /hour
DG Sets 1 62 KVA na Diesel na
ijpe of Air Pollution Control Devices installed
iﬁqllipnlent Type | Equipment Name Date/proposed Efficiency(%redu | Final
i date of installation | ction) concentration of
pollution being
emitted
Cummis Jackson | DG Sets Sat Jan 30 NA NA
00:11:00 IST 2021
Sfburces of emissions and type of pollutants
Name and location of Rate of emission in Concentration of Height of
the process vessel to Kg./hr pollution like SO 2, Vent/outlet/stack from
which the stack/ vent is NOX,H2 S, Cl, HCl ground level in meters
attached etc. in mg/NM 3
NA NA NA NA
ANju .yt
Negi /" Tecsesossw
Er. Anju Negi
Astt. Env. Engineer
- For & on behalf of

( H. P. State Pollution Control Board)
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The unit shall comply with the conditions imposed by the MoEF/State Level Environment Impact
Assessment Authority/ District Level Environment Impact Assessment Authority in the
environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

The issuance of this consent does not convey any property right in either real or personal property,
or any exclusive privileges, nor does it authorize any injury to private property or any invasion of
personal rights, nor any infringement of Central, State or Local Laws or Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide Notification
No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement of
15% of minimum discharge in lean season as per orders of Court/Government. The unit shall also
ensure provisions for the regular and uninterrupted transfer of data from the real time online
monitoring system for 15% of minimum discharge of flow to SPCB, failing which unit shall be
liable for action on account of violation of the directions issued by Court/Government/SPCB in
this regard (If Applicable). :

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department of
Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the property
line.

The unit shall obtain and submit Insurance cover as required under the Public Liability Insurance
Act, 1991. :

The unit shall put display Board indicating environmental data in the prescribed format at the
main entrance gate.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment so as
to satisfy the Board regarding regular and proper operation of pollution control equipment.

Any amendments/revisions made by the Board/CPCB/MOEEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions:

SPECIAL CONDITIONS

The unit shall not carry out any other expansion activities without prior consent of the State
Board.

Anju - joie
Negi ./ Veias osm

Er. Anju Negi

Astt. Env. Engineer
For & on behalf of

( H. P. State Pollution Control Board)
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be changed
without the prior written permission of the Board. Unit shall not use any unauthorized out-
let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or
control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be required
for collecting samples of emissions from any chimney, flue or duct or any other outlets as per
the specifications mentioned in ‘Consent to Establish’.

The unit shall discharge air emissicns through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based on
fuel used for the corresponding stearn generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification mentioned in
‘Consent to Establish’.

The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.

The unit shall ensure regular operation and maintenance of installed canopy and stack of the
D.G sets so as to control the noise & air pollution in order to comply with the provision of
notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF from time to
time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for the
same, if applicable.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement of
flow and for taking samples.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB (if
applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge of
any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely to
cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along the
boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Consent to Operate’ is subject to orders on any litigation pending in any Court of Law. Any
direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘Consent to Operate’ granted to the industry at any
time, in case the industry is found violating the provisions of Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time.

The unit shall comply with any other conditions laid down or directions issued in due course by

the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981. '

OTHER CONDITIONS
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TERMS AND CONDITIONS

SPECIFIC CONDITIONS

This ‘Consent to Operate’ is only for the purpose and under the provision of Water Act, 1974 and
Air Act, 1981 as the case may be, and will not construed as substitute for mandatory clearances
required for the project under any other 1aw/regulation/direction/or_deg and the applicant shall
obtain any such mandatory clearance before taking any steps to establish industry/ [ndustrial plant,
operation or process or any treatment and disposal system or an extension or addition thereto.

Nothing in this Consent shall be deemed to neither preclude the institution of any legal action nor
relieve the applicant from any responsibilities, liabilities or penalties to which the applicant is or
may be subjected to under this or any other Act.

The unit shall apply for further renewal/extension in the validity of the Consent, before the expiry
of this ‘Consent to Operate’.

i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic Waste
Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction &
Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import of
Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended from
time to time, without any adverse effect on the environment, in any manner (As
Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning activity of; .
solid waste/waste generated from fuel within/outside premises, to avoid public:
nuisance.

This ‘Consent to Operate’ is for:-

The emissions from all sources conforming to the norms as prescribed in Schedule-I of
Environment (Protection) Rules, 1986 as amended from time to time.

Noise and Ambient Air Quality shall be maintained within Ambient Air Quality Standards for
noise as specified in Schedule-IIT of Environment (Protection) Rules, 1986 and Noise
Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I or
Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

Sewage and sullage generated from the unit to be disposed-off in a properly designed septic
tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

The unit shall ensure regular operation and maintenance of Pollution Control Devices to achieve
the norms as prescribed in Environment (Protection) Act, 1986 and the achievement of the
adequacy and efficiency of the effluent treatment plant/pollution control devices/re- circulation
system installed shall be the entire responsibility of the unit.

The unit shall ensure regular operation and maintenance of separate energy meter/flow meter for
running pollution control devices and shall also maintain record with respect to operation of air
pollution control device/effluent treatment plant, so as to the satisfy the Board regarding the
regular operation of air pollution control device/effluent treatment plant and shall maintain log
book for the monthly reading / record.

CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION) ACT,
1974.

The unit shall maintain the record regarding the daily water consumption as per flow meter
installed. :

The unit shall ensure that terminal manlivle(s) at the end of each collection system and a

manhole upstream of final outlet (s) out of the premises of the industry for measurement of
flow and for taking samples.
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Epdst. No.:

Copy. To:-

Anju Do

Negi / Tesiseiossw
Er. Anju Negi
Astt. Env. Engineer
For & on behalf of

( H. P. State Pollution Control Board)
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H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009

HPSPCB No : SC-21 Date: 17/12/2022

fndustry Registration ID: HP045441600 Application No : 7710990
To,

Harish Goswami Stone Crusher
Village Bayal (Shinger) PO Koil, Tehsil Nirmand, Distt. Kullu H.P.

Shimla Rampur
172023

Shbjcct: 'Consent to Establish' (expansion) u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
: u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining 'Consent to Establish' u/s 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981, you are
hereby, authorized to Establish an industrial unit subject to the Terms and Conditions as mentioned in this

Consent letter.

L.Particulars of Consent to Establish under Water Act, 1974 and Air Act, 1981 granted to the industry

| Consent No. CTE/BOTH/EXPAN/RO/2022/7710990
[Date of issue : 17/12/2022

Date of expiry : 16/12/2023

Certificate Type : EXPAN

[Previous CTE/CTO No. & Validity :

2.5Purticulars of the Industry

Name & Designation of the Applicant Harish Goswami , (Owner)

i| Address of Industrial premises Harish Goswami Stone Crusher,

: Village Bayal (Shinger) PO Koil, Tehsil
Nirmand, Distt. Kullu H.P.,

,Shimla Rampur-172023

Capital Investment of the Industry 60.0 lakhs
Category of Industry Orange
Type of Industry 2064-Stone crushers
Scale of the Industry Small
Office District Shimla Rampur
[ Capacity Aggregate and Sand @ 9300 M.T./Year
Raw Materials (Name with quantity per day) :
Raw Materials Quantiry Unit
Stone from approved mining 9300 M.T./Year
area

Products (Name with quantity per day)
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the process vessel to
which the stack/ vent
is attached

Kg./hr

Name of Unit Quantity Intermediate Principal Use
Products Product
Aggregate and M.T./Year 9300 NA sale to consumers
Sand
: Details of the Effluent Treatment Plant
Type of Effluent Capacity Quantity
Septic Tank 5 KLD KLD 1.6 KLD
* Mode of Disposal
Déscription Quantity(in KLDj) Method of Treatment | Method of Disposal
Domestic 1.6 Soak Pit/Septic Tank | Soak Pit/Septic Tank
Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.
Type No.of Capacity Type of Type of Fuel | Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaporators rate in
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSets/Others KL/hour or
M3 /hour
Others na na na Electricity NA
DG Sets 1 62 KVA DG Diesel 3 Itr/hr
Type of Air Pollution Control Devices installed
Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
acoustic enclosed | DG Sets Mon Jan 31 na Through
soundproof with 00:12:00 IST emission stack in
muffler stack 2022 to open space
Wind Breaking Others Mon Jan 31 na Covered with
Wall, sprinklers 00:12:00 IST GIS sheets all
and semi metaled 2022 stone crusher
approach road premises
Sources of emissions and type of pollutants
Name and location of | Rate of emission in Concentration of Height of

pollution like SO 2,
NOX,H2S, Cl, HCI
etc. in mg/NM 3

Vent/outlet/stack from
ground level in meters

DG Set

as per norms

as per norms

2 mtr
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TERMS AND CONDITIONS

A.  SPECIFIC CONDITIONS

This Consent to Establish is only for the purpose and under the provision of Water Act, 1974
and Air Act, 1981 as the case may be, and will not construed as substitute for mandatory
clearances required for the project under any other law/regulation/direction/order and the
applicant shall obtain any such mandatory clearance before taking any steps to establish
industry/ industrial plant, operation or process or any treatment and disposal system or an
extension or addition thereto.

—_—

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action

nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3 The unit shall apply for further extension in the validity of the Consent to Establish, at least
two months before the expiry of this ‘Consent to Establish’, if applicable.

» or
The unit shall obtain prior Consent to Operate from the State Board, before starting
operational activity and gets its completion plan approved by the Competent Authority (As
applicable).

4. i) The unit shall made provisions for the compliance of Waste Management Rules i.e.
Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016/ Plastic Waste Management Rules, 2016/ E-Waste (Management) Rules,
2016/Construction & Demolition Waste Management Rules, 2016 and
Manufacture, Storage & Import of Hazardous Chemical Rules, 1989 and provisions
made thereunder, as amended from time to time, without any adverse effect on the
environment, in any manner (As Applicable)

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

5z This ‘Consent to Establish’ is for:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-I of
* Environment (Protection) Rules, 1986 as amended from time to time.
1) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality

Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

ii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VT or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

1v) Sewage and sullage generated from the unit to be disposed-off in a properly'designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6. The unit shall install adequate pollution control devices and provide the separate energy meter
and flow meter. The unit shall maintain the logbook/ record with respect to operation of
pollution control devices (As applicable). The achievement of the adequacy and efficiency of
the effluent treatment plant/pollution control devices/re-circulation system installed shall be
the entire responsibility of the unit.

7 CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974,

"a) The unit shall provide terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

b) The unit shall install flow meter and maintain the record regarding the daily water
consumption.
e R en - e PP ——— e
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Anju Negi ol
[t

Er. Anju Negi

Astt. Env. Engineer

For & on behalf of

( H. P. State Pollution Control Board)

Endst. No.:

Anju Negi :“.;::;.::::;
Er. Anju Negi
Astt. Env. Engineer
For & on behalf of
( H. P. State Pollution Control Board)
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10.

11.
12.

13.
14.

15.

16.

Si More than 15 ton/hr. to 20 21 meters

ton/hr
6. More than 20 ton/hr. to 25 24 meters
ton/hr.
7 More than 25 ton/hr. to 30 27 meters
ton/hr.
8. More than 30 ton/hr. 30 meters or using the formula

H =14 Qg0.30r

H =74 (Qp)0.24

Where Qg = Quantity of SO2 in Kg/hr.

Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant
formula whichever is more.

(ii) For industrial furnaces and kilns, the criteria for selection of stack height would be
based on fuel used for the corresponding steam generation. '

(iii) Stack height for diesel generating sets:

Capacity of diesel generating Height of the Stack
set

0-50 KVA Height of the building + 1.5 mt

50-100 KVA -do- + 2.0 mt.
100-150 KVA -do- +2.5 mt.
150-200 KVA -do- + 3.0 mt.
200-250 KVA -do- + 3.5 mt,
250-300 KVA -do- +3:5:mt.

For higher KVA rating stack height H (in meter) shall be worked out according to the
formula:

H=h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set is installed.

The unit shall submit on-site and off-site emergency plan approved by the Chief Inspector of
Factories, Himachal Pradesh (If applicable)

The unit shall provide real time online monitoring equipment’s and provisions for the un-
interrupted transfer of data as per guidelines of CPCB (if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant minimum three layer of trees so far possible as per plantation guide (may
be download from the website http://hppcb.nic.in/plantationguide.pdf) all along the boundary
of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State GoVernment/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Consent to Establish’ is subject to orders on any litigation pending in any Court of Law.
Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘Consent to Establish’ granted to the industry at
any time, in case the industry is found violating the provisions of Water (Prevention &
Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 as

amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

i "fh}s is computer generated document from HPOCMMS” k o el éaéeéc.)% 7 i
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c) The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

e) The unit shall submit a detailed plan showing therein, the distribution system for
conveying wastewaters.

8. CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

a) The unit shall provide canopy and stack of adequate height of the D.G sets so as to
control the noise & air pollution in order to comply with the provision of notification No
GSR-371 E dated 17-5-2002 or direction as issued by MOEF from time to time, under
Environment (Protection) Act, 1986.

b) The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable. :

c) The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.

d) The unit shall provide port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

Specifications of the port-holes shall be as under:-

1) The sampling ports shall be provided atleast 8 times chimney diameter downstream and 2
times upstream from the flow disturbance. For a rectangular cross section the equivalent
diameter (De) shall be calculated from the following equation to determine upstream,
downstream distance:-

De=2LW/(L+W)
Where L= length in mts. W= Width in mts.
i) The sampling port shall be 7 to 10 cm in diameter

e) The unit shall submit a detailed plan showing therein, the distribution system for
conveying wastewaters. :

(i) Stack height for boiler plants

S.NO. Boiler with Steam Generating Stack heights
Capacity

1. Less than 2 ton/hr. 9 meters or 2.5 times the height of neighboring
building which ever is more

2 More than 2 ton/hr. to 5 ton/hr. 12 meters
Movre than 5 ton/hr. to 10 ton/hr 15 meters
4, More than 10 ton/hr. to 15 ton/hr 18 meters

- Th/s /s compu.te; generated document from HPOCMMS” Page 5 of 7
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10.

11.

12,

The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if
applicable.

The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or
Regulations.

Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable). :

Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line,

The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

The unit shall put display Board indicating environmental data in the prescribed format at the
main entrance gate.

The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge generated from treatment
$0 as to satisfy the Board regarding regular and proper operation of pollution control
equipment,

Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

SPECIAL CONDITIONS

1) The unit shall not carry out any other expansion activities without prior consent of the State
Board.
2) The unit shall apply for consent to operate.

Oy ety
Anju Negl a2, .,
e

i By Order
Astt. Env. Engineer
( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS"v ey ey 2 Page 7 of 7 i
To verify this document please scan the QR Code.



FORM-R’ / mnexyre =V
[See rule 69(1)]

Permanent Registration
Department of Industries _
Office of the State Geologist
Shimla-171001
Whereas M/s Harish Goswami Stone Crusher Prop. Sh. Harish

5Goswami, Village Bayal (Shinger) P.O. Koil, Tehsil Nirmand, Distt. Kullu, H.P. has applied
for grant of Permanent Registration of Stone Crusher installed in Khasra number 6342/5275/1

(Pvt. land), measuring 02-10 Bighas, falling in Mauja/Mohal Gadej, Tehsil Nirmand, Distt. Kullu,
H.P. vide application dated 28.2.2022.

The Permanent Registration is hereby granted in favour of M/s

EHarissh Goswami Stone Crusher subject to the following conditions:-

1.

The owner of the stone crusher shall observe the provisions of;
i) The Air (Prevention and Control of Pollution) Act, 1981 and rules framed
thereunder.

ii) The Water (Prevention and Control of Pollution) Act 1974 and rules framed
thereunder.

iii)

iv)

The Environment (Protection) Act, 1986 and rules framed thereunder.
The Noise Pollution (Regulation and Control) Rules 2000.
The expansion of a stone crusher shall not be allowed unless a

pproved by Geological
Wing, Department of Industries, Himachal Pradesh.

The stone crusher owner shall ensure that the, emission standards are as per the
Statutes as notified by the Government vide Notification No. STE-E (

5)-9/2018 dated
29.06.2021 or amended from time to time are adhered fo.

The stone crusher owner shall adopt pollution control measures

as per Government
Notification No. STE-E (

5)-9/2018 dated 29.06.2021 or as amended from time to time.
The stone crusher owner shall submit a return by 10"

of every month to the concerned
Mining Officer, giving details of total quantity of minera

Is crushed, electricity consumed,
power generated in case of captive power generated run crusher, fuel consumption in
case of diesel run crusher, number of labour employed and wages paid etc.

Free access shall be given to the officer/official of the Geological Wing, Department of

& machinery, source/supply of raw material,
sale record and stocks of raw material and finished goods.

Industries, H.P. for the verification of plant

The stone crusher owner shall immediately report to the Deputy Commissioner and

Mining officer of the district concerned about any accident whi

ch may take place during
the course of crushing operation resuiting in serious bodily injury.

The stone crusher owner shall not pay wages less than the minimum wages prescribed
by the Central or State Government from time to time under the

Minimum Wages Act,
1948, to the workers employed in the crushing unit,

The stone crusher owner shall indemnify the State Government against the claim of the
third party.



ure that tuic Ldmery
provide theé copy of

ain operative for 24X ° Tl officer and any discrepancies found 1 mo'nthlly
oncerned Mining ideo footage, will invite

10 The lessee shall install

rem
the footage at the C
return and quantity of mineral dispatc

penal action against the lesseée. . o i
211. The party shall setlle the dispute, arises ff af\y. s S
| shareres/right holders at his OWn level and ghall indemint y ol
ot operate the stone crusher unit wi

d land owners/co-

this behalf.
ut legal sourcé of

42, The stone crusher owner shall n

minerals. |
13.. The Stone Crusher owner shall be obtained the FCA clearance & other clearances at his
: Forest & other Department if applicable.

e is stacked in such a manner that it does

1 own level from the
14.  The crusher owner shall ensuré that aggregat
| not spill over to the Highway/roads which can be cause of road accident.

hree rows of tall fast growing species of trees

15.  The Crusher Owner shall plant at least t
tection and conservation of environment.

on all sides of the unit as a wind barrier for pro

25.16. Sign, Board at a Prominent place outside stone crushing unit shall be displayed

indicating the name of crusher owner, capaci

and also its expiry, telephone numbers of the owner and telephone number of the Mining

: Officer, Kulllu.
";17. The crusher owner shall obtain all the required statutory clearance at his own level and

ty of unit, date of registration of the units

shall operate the stone crusher accordingly, as per provisions of law.
3{18. The crusher owner shall operate the stone crusher unit after obtaining the consent to

:: operate from H.P. State Pollution Control Board.
5_19. This Permanent Registration is valid upto 28.02.2025. The said Permanent Registration

is subject to order dated 11.3.2020 passed in CMP No. 8459 of 2019 in CWP No. 2067 '
of 2019 as well as final outcome of CWP No. 2067 of 2019.
LA o
gl
Bh, Harish Goswami [
: . ) Stat
Prop. M/s Harish Goswami Stone Crusher, Hia c?wzﬁ:grgaljzesh
Village Bayal (Shinger) P.O. Koil,
TohslNirmand, Distt Kullu, H.P. b9 e
‘Endst. No. Udyog-Bhu/Regn./P i -Hari S i ;
g e o ?o:- egn./PMT Shimla/-Harish Goswami St. Cr.- Dated@/ ft/ 2022.

1. . The Member Secretary, H.P State Pollution Control Board, Phase-Ill '
| er ' JH.P, A -1, New Shimla-2.
;2. :tr;e Mining Officer, Kullu, Disft. Kuliu, .H'.P. with the direction to take action againit the
ne crysher owner of stor}e crusher, if it was in operation during the invalidity period of
pz&mz::on. He is further 'dlrected to ensure that production should be got verified from
ﬁe l'jll t|Jon report, electricity details or any other measures like GST returprfetc. for which
will be held personally responsible. Also ensure that no DG set is installed in crusher

complex.

3 Concerned lease file.
State Geologist

Himachal Pradesh
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ANNEXURE R-3,

H.P.STATE POLLUTION CONTROL BOARD ! R

Office: VPO& TehsilRampur Bushahr, Distt. Shimla, Pin-172001 (H.P.) %‘f“
Phone: 01782-292948 o 1
Website : http://www.hppcb.nic.in E-mail : pebrorampur@gmail.com
No.PCB/RMP/ Harish Goswami Stone Crusher/2022-23 /Y qy Dated: Q‘]//.l / 2022
To ?
M/s Harish Goswami Stone Crusher,
Village Bayal, PO Koel, Tehsil Nirmand,
Distt. Kinnaur, H.P.
Subject: Notice.

Whereas in compliance to the Hon’ble NGTs order dated 19.10.2022 passed in OA No.
680/2022, titled as Satya Devi &Ors V/s State of H.P. &Ors, the joint inspection of the site of your
crusher unit i.e Harish Goswami Stone Crusher located at Village Averi, PO Nogli, Tehsil Nirmand,
Distt. Kullu was conducted on dated 19.12.20222 by the joint committee (constituted by the Hon’ble
NGT) comprising of DC Kullu and R.O. HPSPCB Rampur. The joint committee has made certain
recommendations on the basis of which the unit i.e.Harish Gowsami Stone Crusher is directed to
ensure following protection measures before resuming operations:-

1) The unit shall provide covered/acoustic enclosure at Jaw Sheds, feeding area. The
water sprinkling system shall be provided on crusher to suppress the dust generated
due to material handling/loading/unloading activities.

2) The unit shall provide regular cleaning and wetting of uncovered area, ground within
the premises. '

3) The trees of suitable species shall be planted to develop a green belt within and along
the boundary of the premises.

4) The unit shall provide rain water harvesting tank of adequate capacity based on
potential with rain water use system.

5) The unit shall ensure to adhere the guidelines of Govt. of H.P vide letter No. STE-E-

(5)-9/2018 dated 29.06.2021.

: Kindly, note that in the event of non-compliance, action shall be initiated as per relevant
~ provision(s) of Water (Prevention and Control of Pollution) Act, 1974, Air (Prevention and Control of

 Pollution) Act, 1981 and Environment Protection Act, 1986.
@\L (Er. Am%egi)

Asstt. Environmental Engineer
RO Rampur, Distt Shimla H.P



% To ANNEXURE R-3

The Assistant Environmental Engineer,
H.P 8t ' g

ate Pollution Control Board, Oy.No SR . Dat ,‘Z///e@a? 4
RO Rampur, Distt. Shimla H.P. HPSEP £ PCB

ARampur Distt, Shimla HP
&%LM@MLNQ:@Q
Respected Madam,

In compliance to the notice received vide office letter No. 1494 dated 29.12.2022,
regarding directions issued to ensure proper protection measures (as in notice)

before resuming operations.

In this context it is submitted that the crusher unit has been covered by me, by
providing G.I. Sheets to control the air and noise pollution. Also water sprinklers
attached in the stone crusher. Also mobile water tankers have been provided by me

for the regular cleaning and wetting of uncovered area/ground within the premises

(Photographs attached).

In addition to above | will ensure all other conditions to be brought into practice
(Sr.No.3, 4 and 5) as per notice issued and make sure the trees of suitable species

shall be planted to develop a green belt surrounding the premises.

This is submitted for your kind information and consideration.

Thanking you.

" Harish Goswami
1 VPO Koyal, Tehsil Nirmand,

- Distt. Kullu H.P.

j Dated 02.01.2023

e
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